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® IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH,
AT HYDER ABAD

CRIGINAL_APPLICATION NO.945/95

DATE _OF ORDER : 30~03-1998.
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. Betueen :=-

T.Satya Narayana Murthy

see¢ Appliceant
And

1. TheDirector,
Central Ressarch Institute for
Uryland Agricuiturs,
Santogshnagar, Hydarabad=-500 059.
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2. The Sr.Administrative Bfficer,
Central Research Institute for
Oryland Agricuiture,
Santbshnagar, Hyderabad-500 059,

3, The Director Gereral,
Indian Council of Agricultural
Research, Krishi Bhgvan,
New Delhi=110 001,

+e+ Respondents

Counsel for the Applicant

-0

Shri K.K.Chakravarthy

Cbunsal for the Respondents Shri N.R.Devaraj, Sr.CGSC

Shri B.Gandhi (party-in-person)-R4,

5

CQBAN:
THE HON'BLE SHRI R.RANGARAJAN :  HMEMBER (A)

THE HON'BLE SHRI 8.5.3A1 PARAMESHWAR : MEMBER  (J)

(Order per Hon'ble Shri B.S5.Jei- Paraméshwsr, Member (J) ).
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(Order per Honr'ble Shri B.S.ﬁai Parameshwar, Member (3) ).."
Heard Sri K.K.Chakravarthy, counssl for the applicant and
Sri N.R.Devaraj, standing counsel for the respondents, -Heard Sri

B8.Gandhi, Respondent No.4 in person.

2, While the applicant was working as Sr.Clerk under tha
Respondent No.2, the applicant submitted his application for con-
AnEenadends
sideration for the post of Superwiser (Audit & Accounts) in the
scals of Rss1640-2900 in the National Bureau of Soil Survey & Land
- Uge Planning, Nagpur. He was selected and appointed to the said

post by proceedings No.3-62/92 Adm/4501/4 dt.12-3-97 (Annexure
R-6 to the Additional reply statement). on permanent transfer

Dasis at Haadquarters at Nagpur. Int he said orderQ_it is stated

that the appiicant will be on probation for two years and would be

entitled to transfer TA/DA. Accordinglﬂ the applicant reported

for duty at Nagpur on 25-3-97,

3. The applicant submits that t here are posts af'Supsrintsn-
dent (Audit & Accounts) under the Respondent No.2 organisation

and that his cese has not been wonsidered properly.

4,  Hence he hag filed tnis 0.A. for e declaration that the action
of the respondents in nok Piiling the post of Supdt., (Audit & %
Acctss) with the gualified cendidates as illegal and to direct‘

the respondents to promote the applicant to the post of Supdt.,
(Audit & Accts.) Prom the date of his qualifying the examination

with all consequential benefits,
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Se Respondents have filed a reply stating that post of Supdt.,
(Audit & Accts.) will be Pilled by promotion by ICAR within the
Institute following ICAR (Audit & Accts) Examimation method. It
is submitted that the office had taken certain persons earlier
from the Accountant General's Office to work as Supdt. (Audit &
Accts) Rer variews edmimibastraetive reasens because none int ha
N Wik L

Institute are eligble for preomotion to the said post. Further

all the eligible candidates will be.considered to-fillrup -
it is submitted that cases u?ééuan sancticned posts of Supdt.s
including the _post of Audit & Accounts Section in the light of
tne final order of this Tribunal in OA 1278/93 filed by Smt,
A.Prema Kumari. Respondents houauer% state that it is not open to
tha applicant to claim sppointment to the post of Supdt. (Audit &
Accounts) as a matter of right ignoring the candidature of his
three seniors who also have qualifiad‘in the Audit\& Accounts

Examination of ICAR simply because he has nou become eligible for

promotion to the said post.

6. The applicant was appointed an permansnt transfer basis

at Nagpur, Howsvar in letter No.F .No,1-3(27)/96,97-E stt

dt.25-3-97 respondant Ng.2 clearly stated as follows 3

With reference to his submission dt,20=3=97
to retain his lien in CRIDA for a psriod of

two ysars with gffect from 25-3-87 on his
presant post, Sri T.S.N.ﬁurthy, Senior Clerk !
is- hereby informed that his lien will be re-
tained in this Oftrice as psr rulss.

In that view of the matter, t he applicant holds a lien undar the

regpondent Nj.2. In these circumstances, if the applicant ex-

llingness for re-patriation, his case for the proper
: should _ '
rdesignatinn/pnatfﬁ be considered in accordancs with the law.
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If the applicant is withint he zone of consideration for the

. also o
post of Supdt., (Audit & Accts.), then he may/be considered

for the said post in accordance with ths rules,

LY ,
7 Respondent No.,4/impleaded in this 0.A. at his oun request.

" the to
It is not known why/Respondent No.4 wanted / be impleaded. In any

case ag it was decided to implead him after hearing bothsidaes,

the ‘
we have heard the submission of/Respondent No.4 also.

Be The main contention of Respondent No.4 is that thers are
four. posts of Supdte. which are vacant and his case should alse

be considered along with others for promotion to that post and that

keeping these posts vacant is against to rules,

9, This 0.A. is not meant for the contentions as raised abova.
The 0.A. is mainly meant for repatriation of the applicant to
the respondents organisation and for further consideration of

his promotion. If the post of Supdt.,(Audit & Accts.) has bean

fiiled incorrectly, it is for the Respondent No.4 to challenge

. . ‘ Ty
the same in accordance with the rules. UWe do not pass anynﬁide:p

|

in this regard. As regards his eligibility for promotion, the

department has_rules in this regard which will be followed. If

the Respondent No.4 is aggrieved by not promoting him and promoti: ng

i

of others, he is at iiberty to challenge the same in accordancs

with the rules.

.10. With the above direction, the 0.A. is disposed of., No costsd’

Y. JAL-PAANE quan) (RA ANGARAJAN) W
L a{3\%Y ‘ o

avl/ Ot,30-3-98 (Dictated in open couwt).
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0A.045/95

Copy to:-

Ta

2.

3

Tha Birzctor, Tentral Research Institute Por Dryland Apriculture,
Santpshnagar, Hyderabad.

The Sr.Administrative OfPinmar, Central Research Imstitute for
Drvland Aaricultere, Santoshnagar, Hyderabad,

The Birscicr Seneral, Indian Counsil of Agricultural Ressarch,
Krishi Bhavan, feuw Delhi,

ne copy to Mr. ".K.Chakravarthy, Advacats, CAT., Hyd.
One copy to Mr. MeR.Dzvaraj, 5r,CG5C., TAT., Hyd,

fne copy to BSIP (3}, CAT., Hyd.

One copy to D,R.(A), CAT., ‘yd,

One dunlicste copy.
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